Affidavit to be Furnished by the camiidate ulongwith Numination Paper
Before the Retv r

For election to Bihay, L?W%B he House)

From....... 2%, . Ke8d. .....Constituency(Name of the { onstitucs. +

KIPUR  Pb-

nidaugheer/oift of,.. MD.. ALl ASHRRE  FATML

.@,—.:.,,3_-&..,”; resident .;.nﬂf.'ﬁfﬁmmﬁ f@ﬁ%ﬂ%@j&ﬁ:ﬂ #utmdidobe 4 L alarve

Election, do hereby solemnly affirm and siuie on cath as under- g

( strike out whichever is nen applicable)

(1) L em a candidute set up hy—-—
Independent candidate.

(1) Detalls of PAN and states of filing of Income iax return :

—---w-:n-—-{rwna of the political party ) / am contesting a4 an

“Sl.No, [ Names Permaneat The financial year for | Total income
Account Mumber | which the last shown In [ncome
{PAN) Income=tax return has | Tax Retumn ( in
; o besn filed Rupees) ]
__I' e LAUPLQLag | dn i-IT (4Samat 8F. 600>
FE Spouse- CEGDSaSEL L [0l b-IT [ Astasinalisan) B, 60, ro0) =
& Depencunt.| NAL NI NIL
4. Dependent 2 XITR WYL ML
5. Dependent 3 ........ NIL YL | wi

{3) The following cose(s) is/ are pending against me in which cognizance has been taken by_ﬂu court:-

Bl
Mo

Offence

Deesgription

(a)

The details of cases where the court has taken
eognizance, Sections of the Agt and description
of the offence for which cognizance taken ;

ML

(&)

Heme of the court, Case Mo, and Date of order
taking cognizance

ML

(e}

Details of Appeal (s) / Application(s) for revision
{if any) filed against the ghove order(s) ©

XD o8

4, Cases in which | have been convicted by a eourt of luw(other those referred 1o in Form 26):

s

(a)

The details of cases, Sections of the
| Act and description af the offence for

| which convicted :

(k) : | Name of the Cnuﬂ{sﬁ.'ﬁﬁ;ﬂ o.and
i Dete(z) of order(s) .

N1l

Nl

]
|
1
.'

\



H] ; Munishme ' impasce |

| i |
w R e e B e — e —— ———

I-’i"f.ﬁ:l'l_fﬁﬁ’ilﬁ'i otn bely ‘the details of e wssets (movable and iimovable ete,) of mysels,
my spouse and all dependents:

movable assels ;
Mole:

}. Assets in joint name indicating the extent of ioint ownership will also have (o be given
2. In case of depositInvestment,

Name of Bank/ Instilution und Branch rre 1 be given
3. Value of Bonds/Share/Debentures us

the details including Serial Number, Amount, Date of Deposit, the Scheine,

per the current market value in Stock Exchange in respect o listed

companies and as per books in case of nop- listed compunies should be given.
4. Dependent’, here means u person, substantially dependent on the income of the candidate.
5. Detsils dncluding amount is 1o be given separately in respect of each investment)
ES Description Self Spouse{yo)fe | Dependent-1 | Dependent.2 Daptndmm_{
No. Hadima
). (bt |60ool= [ 10,%e0L | N1L ML | -NIL
{ii}) | Details of Deposits In Bank I NO- 3140 100k "u_'“qg —|
accounts (FDRs, Term Deposits fecdpgal- 10D 4-07F 645
and all other types of Deposits It Py " Nl NIL ML
imludlngsfﬂng ACCOLNLS), Pa b -n.g:? f#;rmm; =
Depsits mlﬂﬂ"ll‘mu;]l " ~.j'.“' iarr S A
Irstitutions, Non Banking b A1 Geac, O aap)
Financial Companies and - Aok, AV )
Cooperative societies and the - 3533870
., amount in each such deposit oF (WPI317
{iif} | Details of investment in Bo dsf o Shigical D%
Debentures/shares and units in E L LS . M
companies/Mutual Fundumi bry ol -
nmﬂ HH Amount. _I':‘_.l_' . [ h I i T s ‘;lﬂ}'r )
(iv) | Details of investment in NSS, #797] i - I, ve0 el ¥
Postal Savings, Insurance Policies
and investment in any Financial i\-"ltlj':‘m Lol ELLE L, G P K
Instrument in Post office or N @ : |
Insurance Company and the "’- : | i
| | amount T | i
(¥) | Personal loans/advance given in
any person or entity including .
firm, Company, Trust etc. and KL bt L NiL N L I NI
I other recivables from debtors !
1 and the amount, g - B
! (vi) | Mator Vehicles/Ajrcrafis/ o
| Yachts/Ships (details of Make, YL Sy My M | WL
Registration No. etc, Year of r |
Purchase and amount ) -ﬂf"i L - forime =
{wii}] Jewelry, bullion and valusbla y
thing (give details of weightand | PNV L— %rxc:‘gprﬂ ) AL N=t ML
'...._,. vilue) AS b, { SRR AL RS el

A\



4hlqnlhﬁrmﬂsm =L v of

__ 1 eZhimsfinterest ) 1 s W | NV ML H __]:‘"L_' I
fix, | Giross Total value - 1638 5 3
e ot a by BT T
{Nete: 1. Properties in joint uwnmhup indicating the cxtent of jolnt ownership will also have to be indicat d
2 Eachlm;larbwldlngw:partm:m should be mentioned separmely in this format)
rﬁq— Description Vi Self [Spouse | Dependent-1 | Dependent-2 | Dependent-3 |
1] = .
() | A 3
Location(sy ML Ml M- ML Mits |
Aiur'p't}'m]mbﬂ[sj .
o i ML NiIL | ML ML | ML
Minhmdmp:rty
(Yes of NO) ML ML NIL N L ML
Date of u-chm Isel
nnqulrﬂppmmtymmn i NI N1 Ni1L NI N L
"Cost of Eand (i cass of
purchase)at the time of NL ML N - (AR I
p
Anylnmmnnﬂmlamihy
way of development, ML ML MNIL. ML S
construction efc.
Approximate Current
aive B Nl | s | e | Mie | oy
i)
Locstion(s) ML NIL. NIL o B I NI
Survey number(s)
el i ML [ N | o | o | o
Whether inherited propert
(Yes or NO) : N Mil-| NiL ML ML
' Date of purchase in case of self i
ed # LT ML ML S B WL
Cost of Land (in este of ; .
purchase) at the time of Myl N L ML NI
Any In the land b
w?dm. 4 NI L ML NI L N L N
construction ete.
f‘mmdm(:urmhmrm MY L SN SR N1L- N
Ly : 1. | ML
= | (including y] ML ML, ™ ™
-Location(s) - - L
S T |
uilt up Area (] |
. insg, &) KL ML ML MY Mk{



'11_-—-

19 wsher inherited property
AN o) I

Ml

MNil— | NIL

N

[ D e of purchase in case of seif
ri”'!'_':md praperts

N

Ny

Cust of property {in case of
o rehase] at the time of

| p*chase

NI

ML

L

ML

NI

NI I

Any [nvestment on the
puuperly hy way of
ﬂﬁuium construction ete.

ML

i B

ML

A pproximate Current market

[

Ml

ML

| value
Iesidentia] Bulldings ( including
HE':I:WH“-] A
-Location(s)
- Survey number(s) fi’tfj
Acrea (Total messurement in |
it

ML

NI

MY L

o T

Y-

N1

Built up Area (Total
measursment in sg, fi.)

ray -

ML

M-

Whether inharited property
e or NO)

NO

MNIL

™y -

NIL

Date of purchase in case of seif
acquired property

470493

M1

Ny L

N

Cast of property (in case of
purchase) at the times of
purchase

#l'w:

ML

ML

ML

Any Investment on the Jand by
way of develapment,
construction efe.

Approximate Current market
value

oS

NI1L

NI

NIL

e,
LLin

E
ri 1

NI1L

NiIL

NIL

)

Others (such as interest in
Froperty)

NI

N1

NI

N -

vi)

Total of Current Market |

49,72 prot

Value of (i) to (v} above

NI

N

N1

NIL-

(6) 1 give herein below the detalls of liabilities/ dues to public financial Institutions and government :-

5.
! No.

(Note: Flease give separate details of name of Bank , Institution, entity or individual and amount for each item)

Deseription

Sell

Spouse(s)

Dependent-1

Dependént-2

Dependent-3 |

I
|
b

Loan or dues to Bank/Financial
Institution(s) !

Name of Bank or FI

Amount outstanding

Mature of loan

KL

MY L

NI

NI

NI

Loan or dues to any

individuals/ Entity other than
mentioned in (i) above.
Nama(s)

Amount outstanding

N 1L

Mature of loan

NiL

NIL-

NI

e



: T'All}‘mliiﬁli‘i" NI N1 L ML i NiL Mu-__:_!
Grand total of Habilities MY N L N1l NIL N1

(i) | Govesament Dues - U
Dues to departments dealing. | N1 NAL [ | N | Wi
with government |

| Bsamodation i
Duss to departments deling | |
with supply of water ' N1 N1L MYl Wi ML
Dues to departments deal| T
with supply of electricity > ML M1 MY L MY | NIL-
Dues to departments dealing !
aibupplyor ML [N | Ny | M| N
telephones/mobiles
Dhues to departments deali
u’ithy:wcr:mm!mmpn;ng Ny NiL- NIL- NiL ML
(ncluding aircrafts and
belicopters)
Incame Tax Dues e ™YL [ ML L

(| Wealth Tax Dues AL N1 NiL MY NI

Service Tax Dues i YL ML Nl Py L
Munieipal /Property Tax Dues M- ML L WL e 4 By
Sales Tax Dues NAL ML ™YL ML NYL
Any olbwr dues Nyl ML | RV | M| Ny
Grand total of sll Govt. dues ML Nyl NIL NYL N1

(7) Detalls of profession or occupation:

a Bclt:m:mhﬂe.ﬁhbmnih Mjﬁ

b. Spouse .. sedflid @

M2 ~D.p.g- Delhi

Makic - p.pc-Delui ¢ eBSC Board)- 1909 -
CALE BBard )- 2pw] -

(8) My educational qualification is as under: ‘9) M85 TR univedechy, vilayreeacd p)-200.

2 = M BC) Hesplla) MAnagement Dt Bank Univesedly Lode,
(Give details of highest School / University education with full form of the certificats/ degres course) y ¢
(Name of the School /Callege/ University and the year in which the course was completed.) arog

(%). ABSTRACT OF THE DETAILS GIVEN IN (1) TO (8) ABOVE:
1. | Name of the candidate Sh/SmeBum. FARAZ FATMI
2. | Full postal address V{wﬁm !MWT!{F.EBE , PR
3. | Number and Name of the constituency and = '
s Be-KeoTt , BINAR
3.| Name of the Political party which set up the R-T,D
candidate {otherwise write ‘Indepandent’) ¥ —
4.| (a) Number of cases in which conviction order 1L
| passed (other than those referred to in Form 26) N -

=



(¢} Ti;iﬂ! mn}f:;r_ul' I_’LIW,E Lua_r.} where the

cart (3T have tabun cognizaic ' T | e

Bk cana e ] ! i ] e P H O ) ) ey
! '5.' PAidar Yen for which last S e L !
|__ ey O Incume Tax Retum filed | Al
|| (8] Candidate 2,81 .593 o2
._1(e}Spouse: CEGPS ACEh gao)s w!
| l(9Dependens YL | N1 L = 1
16 Details of Asscts and Liabilities in rupees s |
| Description Sell Spouse | Dependent-|| Dependent-li | Dependent-ill_|
A Maoveable - el .
amee Tomivaig | VEARRERRSF  w M| N |
0. Immovahle
Assel -

4

i} | Purchase Price and

Development Cost of 5 Yis
Tt ol 4ol | NILf ML N

(Total Yalue)
(i} | Approximate Curren ;

Market Price of |4 39,¥2)3 4438 450/ WL RYL ML
Asse: (Total Value) (aperor) | (o)

1 Liabilities : R 1% bo
i onay-sies T T L AL R T I S Ry
(1) Loans from Bank, 3
Flim:i:] Institutions ML | mbL ™AL N L MY -
others (Total)

8. | Highest edueational qualification:

M-8¢ (¢) Haspile) Mangenmaid™Sewth Bank vnivexiby Lsndun
(Give details of School / University education with full form of the certificate/ diploma/ degree
course} {Mame of the School /College/ University and the year in which the course was completed. )

VERIFICATION

1, the depanent, sbove named, do hereby verify and declare that the contents of this affidavit are true and correct (o the
best of my knowledge and belief, no part of it is false and nothing material has been concealed there from. | fusther

declare (hat :

{a) there is no case of conviction or pending case aginst me other than those mentioned in items 3 and 4 above;
(h) I my spouse, or my dependents do not have any asset or libility, other than those mentioned in items 3 and 6

abave,




Note: 1. Amdavit should be Fled Taiest By 3010 TV on the Tast date of Filing nominations.
2 Afndavit snould be sworn before an Uath Commlissioner or Magistrate of the First Class or hefore a Mouary
Public,
A All columns should be filled up and o column to be lef blank. If there Is no Information ko furaisl i respect of
any ifem, either “Nil™ or “Not asplicable”, a5 the case may be, should be mentioned
4, The nffidavit should be either tvped o written legibly and neath,
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